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 [अध्यक्ष  महोदय ]
 बात  नहीं  है,  उनको  भी  पूरी  जानकारी  नहीं
 है।  जो  यह  सूचना  दे  रहे  हैं  वही  दे  रहे  हैं  यो

 वह  दे  रहे  हैं।  भेरे  खयाल  में  पांच,  सात  दिन
 देख  लीजिये,  उसके  बाद  इसको  रख  लेंगे।
 अगर  वहां  से  कुछ  आयेगा  ही  नहीं  तो  आपको
 क्या  फायदा  होगा  ।  अगर  आप  चाहते  हैं  कि
 अभी  कर  लें,  और  कल  या  परसों  फिर  यही
 बात  आनी  है  कि  सूचना  नहीं  आयी  है  तो
 किसी  और  के  कौलिंग  अटेंशन  मोशन  का  मौका
 खत्म  कर  देंगे  |

 शी  बी  पी०  मोय :  सोमवार  के  लिये
 रख  दें।

 भरी  सरज्‌  पांडे  (गाजीपुर  ):  श्रीमन्‌,
 मुरादाबाद  यहां  से  दूर  नहीं  है  गृह  मन्त्री  जी

 वहां  के  डी०  एम०  और  एस०  पी०  से  टेलीफोन
 करके  सही  स्थिति  का  पता  लगा  सकते  हैं।
 इसलिये  इस  पर  सवाल  करने  दीजिये  और
 फ्दर  सूचना  बाद  में  दे  दी  जायेगी  ।

 MR.  SPEAKER  :  Those  who  have  given
 the  names  on  the  call  attention  motion,  please
 give  them  a  chance.  I  think  this  should  be
 postponed  to,

 SHRI  B.  P.  MAURYA  :  To  Monday.
 MR.  SPEAKER  :  Monday  or  Tucsday,

 after  the  information  comes.  If  the  infor-
 mation  comes  earlier,  I  shall  fix  it  up  earlier,
 but  not  before  that.

 st  सरज्‌  पांडे  :  अध्यक्ष  जी,  शुक्रवार  को
 कर  लीजिये।  सोमवार  तक  बहुत  देर  हो
 जायगी  ।

 अध्यक्ष  महोदय  :  फ्यूचर  डेट  के  लिये

 इसको  पोस्टपोन  कर  दिया  गया।  (व्यवधान)
 मैं  यह  कह  रहा  हूं  कि अगर  सूचना  आ  गयी

 तो  शुक्रवार  को  रख  देंगे।  और  अगर  नहीं
 आयी  तो  फिर  अगले  सप्ताह  में  रख  देंगे।
 अगर  आप  इसको  जल्दी  हो  रखेंगे  और  तब  तक

 सूचना  नहीं  आयी  तो  किसी  और  मेम्बर  का

 ब्यास  ऐडजनंमेंट  मोचन  का  चला  जायगा  |

 ी  इसहाक  सम्मलीं  (  अमरोहा  )
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 मामला  है।  मुरादाबाद  यहां  से  L00  मील

 दूर  ही  है,  वहां  डी०  एम०  और  एस०  पी०
 दोनों  ही  मौजूद  हैं,  मेरी  समझ  में  नहीं  आता
 कि  जानकारी  हासिल  करने  में  इतना  वक्त  क्‍यों
 लग  रहा  है।  यह  सूचना  अगर  यह  चाहते  तो

 मिनिस्ट्री  के  बजाय  डायरेक्ट  कलेक्टर  से

 हासिल  कर  सकते  थे।  यू०  पी०  के  होम
 मिनिस्टर  को  कह  सकते  थे  कि  वहू  कलेक्टर  से

 पूछ  कर  इनको  बतायें  |

 अगर  चाहें  तो  वह  फौरन  फोन  पर  कलेक्टर
 से  पूछ  कर  उनको  बता  सकते  हैं।  स्पीकर
 साहब,  इससे  पता  चलता  है  कि  कितनी  लापर-

 वाही  खुद  स्टेट  गवरनमेंट  के  निजाम  में  है।  मुझे
 तो  शक  है  कि  आयन्दा  भी  कोई  इस  तरह  से
 पूरी  इनफौरमेशन  आयेगी  ।
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 PAPERS  LALD  ON  THE  TABLE
 Statement  re  Intropuction  or  PIN  Cops
 FOR  DELIVERY  OF  LeTrEAS  AnD  Norunarions

 UNDER  Inoian  Teuecrara  Act

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  मे,  N.  BAHUGUNA)  :  I  beg
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 to  lay  on  the  Table  ;

 ay  A  statement  (Hindi  and  English  versions)
 regarding  introduction  of  PIN  Code  for
 delivery  of  letters.  [Placed  in  Library.
 See  No.  LT-327/72.  ]

 (2)  (i)  A  copy  each  of  the  following  Notifi-
 cations  (Hindi  and  English  versions)
 under  sub-section  (5)  of  section  7  of
 the  Indian  Telegragh  Act,  885  :—

 (a  ~  The  Indian  Telegrayh  (First  Amend-
 ment)  Rules,  1972,  published  in  Noti-
 fication  No.  GS.  R.  11  in  Gazette
 of  India  dated  the  Ist  April,  1972.

 (b  )  The  Indian  Telegraph  (Third  Amend-
 ment)  Rules,  972  published  in  Noti-
 firation  No.  G.  S.  R.  280(E)  in
 Gazette  of  India  dated  the  Jbth  May,
 1972,

 (०)  The  Indian  ‘Telegraph  (Fourth
 Amendment)  Rules,  1972,  published
 in  Notification  No.  G.  %.  7९,  305  (E)
 in  Gazette  of  India  dated  the  7th
 June,  1972,

 (d)  The  Indian  Telegragh  (Fifth  Amend-
 ment)  Rules,  4972,  published  in  Noti-
 fication  No.  G.  8.  R.  TBA  in  Gazette
 of  India  dated  the  24th  June,  1972.

 [Placed  in  Library,  See  No.  LY-328/72  }.

 (ii)  A  statement  (Hindi  and  English  ver-
 sions)  showing  reasons  for  delay  in
 laying  the  Notification  mentioned  at
 (a)  above.  {  Placed  in  Library.  See
 No.  LT-328/72  }.

 Notirication  UNDER  AuteluniA  Services  AcT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  I  beg  to
 lay  on  the  Table  :

 4)  A  copy  each  of  the  following  Notifica-
 tions  (Hindi  and  English  versions)  under
 sub-section  (2)  of  section  3  of  the
 All  India  Services  Act,  95]  :—.

 (i)  The  Indian  Administrative  Service
 (ization  of  Cadre  Strength)  Fourth

 t  Regulations,  1972,  pub-
 lished  in  Notification  No.  G.  8  R.
 BOIN(E)  in  Gazette  of  India  dated  the
 2b  May,  1972,

 (४)  The  Seventh  Amendment  of  972  to
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 the  Indian  Administrative  Service
 (Pay)  Rules,  ‘1954,  published  in  Noti-
 fication  No.  G.  S.  कद,  30208)  in
 Gazette  ol  India  dated  the  29th  May,
 ‘1972.

 (iii)  The  All  India  Services  (Study  Leave)
 Amendment  Regulations,  1971,  pub-
 lished  in  Notification  No.  G.  S.  R.
 666  in  Gazette  of  India  dated  the
 !0th  June,  1972,

 (iv)  The  Indian  Administrative  Service
 (Probationer’s  Final  Lxamination)
 Second  Amendment  Regulations,  972
 published  in  Notification  No.  G  5S.  R.
 667  in  Gazette  of  India  dated  the
 l0th  June,  1972,

 {v)  The  Indian  Forest  Service  (Probation)
 Amendment  Roles,  1972,  published
 in  Notification  No.  G  SR.  695  in
 Gazette  of  India  dated  the  !0th  June,
 1972,

 [Placed  in  Library.  See  No.  LY~329/72}.

 (2)  A  copy  of  the  Arms  (Amendment)  Rules,
 3972  (Elindi  and  English  versions)  pub-
 lished  in  Notification  No.  G.  ७.  R.  590
 in  Gazette  of  India  dated  the  20th  May,
 1972,  under  sub-section  (3)  of  section  44
 of  Arms  Act,  1959,  [Placed  in  Library.
 See  No.  LT-3220/72  J.

 Notifications  UNDER  ALL  InpiA  Services  Act

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.G.  PANT)  :  Lbeg  to  lay  onthe  Table  a
 copy  each  of  the  following  Notifications
 (Hindi  and  English  versions)  under  sub-sec-
 tion  (2)  of  section  3  of  the  All  India  Services
 Act  495]  :—

 (t)  The  Indian  Police  Service  (Fixation  of
 Cadre  Streugth)  Third  Amendment
 Regulations,  1972,  published  in  Notifica-
 tion  No.  (5.  SR.  596  in  Gazette  of
 India  dated  the  20th  May,  1972.

 (2)  ‘The  Third  Amendment  of  972  to  the
 Indian  Police  Service  (Pav)  Rules,  1954,
 published  in  Notification  No.  G,  $.  R.
 597  in  Gazette  of  India  dated  the  20th
 May,  1972,

 [Placed  in  Library,  See  No.  LV~5224/72).


